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MINISTRY OF RAILWAYS
(Central Railway)
NOTIFICATION
Mumbai, the 23rd April, 2026
Under clause 20A of the Railway (Amendment) Act 2008

S.0. 2129(E).— In exercise of the powers conferred by sub-section (1) of Section 20A of the Railways Act,
1989 (24 of 1989) (hereinafter referred to the Railway (Amendment) Act 2008 (11 of 2008), the Central Government,
after being satisfied that for the public purpose, the land, the brief description of which has been given in schedule
annexed hereto, is required for purpose of execution, maintenance, management and operation of Special Railway
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Project, namely “Pachora — Jamner with extension up to Malkapur-Narrow Gauge to Broad Gauge (84.34 Kms)”
in the District of Jalgaon in the State of Maharashtra, hereby declares its intention to acquire such land.

Any person interested in the said land may, within a period of thirty days from the date of publication of this
notification in the Official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose under
sub-section (1) of section 20D of the said Act.

Every such objection shall be made to the Competent Authority namely, Special Land Acquisition Officer (1)
UTPH Jalgaon, District Jalgaon Maharashtra in writing and shall set out the grounds thereof, and the Competent
Authority shall give the objector the opportunity of being heard, either in person or by legal practitioner and may, after
hearing such objections and after making such further enquiry, if any, as the Competent Authority thinks necessary, by
order, either allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 20D of the said Act shall be final.

The land plans and other details of the land covered under this notification are available and can be inspected by
the interested person at the aforesaid office of the Competent Authority.

SCHEDULE

Brief description of the land to be acquired, with or without structures, falling within the Special Railway Project of
“Pachora — Jamner with extension up to Malkapur-Narrow Gauge to Broad Gauge (84.34 Kms)” for 01 village
in the District Jalgaon in the State of Maharashtra.

Land
Acquisition
Case No.

zZw

Name
of
Village

Taluka

Land Owners
Name according to
7/12

Survey
No./
Gutt No.

Land

Holding
Method

Area as

per 7/12

Extracts
(Ha.)

Acquisition
Area
(Ha.)

6 08/26

10

11

12

Shelvad

Bodwad

Subhashchand
Pukhraj Kankariya

37

2.49

0.0016

Rajendra Shamrao
Patil

43

Bhimrao Maango
Patil

43

2.41

0.46

0.61

Narendra Yashwant
Mahaske

44/2

1.60

0.07

Kailas Ramkrushna
Mali, Anjanabai
Ratan Mali,
Shashikala Ashok
Rokade,

Kalabai Arjun Mali

136/2

3.92

0.20

Arun Sitaram Mali,
Sachin Ganesh
Sapkale,

Mahesh Ramesh
Mali

Nitin Pandurang
Mali

140/1

3.68

1.060

A. Ku. Ka. Kalabai
Shankar Mali

140/2

1.53

0.450

Janabai Vavdhan

Ramesh Vavdhan
Bodade

141

0.94

0.490

0.47

0.010

Vimalabai
Samadhan Ingale

142 %

2.00

0.66

Dhana Jhadu Ingale
Shobhabai Dhana
Ingale

142/4/1

2.00

0.40

Shobha Suresh
Chaudhari
Rupali Shivdas
Kharate

152

0.80

0.14
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13

14

15

16

Bhushan Suresh
Chaudhari

Jyoti Shivaji Sathe

152

1.18

0.38

Sarabai Punjaji
Bodade

Sukhdev Punjaji
Bodade

Bhagwan Punjaji
Bodade
Raghunath Punjaji
Bodade

200/a/3

1.00

0.20

Idbalshaha
Bismilashaha Fakir
Gaffarshaha
Bismilashaha Fakir

200/3/4

1.20

0.02

Putabai Tryambak
Mali

Chamelibai Natthu
Mali

Annapurna Dashrath
Mali

Jai Prabhakar Mali
Rajesh Pralhad Mali
Dattatray Pralhad
Mali

Sau. Shobha Ashok
Mali

Mangla Suresh
Sonawane

Kamal Prakash
Mahajan

Shantabai Pralhad
Mali

29/1

29/2

29/3

5.89

0.28

Total

31.11
(Ha.)

5.4316
(Ha.)

[F. No. G197/PC-JMNR/Shelvad Vig/Bodwad Tq/20A]
BHUVNESH KUMAR GUPTA, Chief Administrative Officer (Construction)
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